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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD - BENCH
AT HYDERABAD. '

A A

0.A.No.1739/97.

Date of decision: 30th December,1997-

A . -

Between:
Rajasekhar .. .o aApplicant.

and
Union of India represented by

1. Chief Post Master General, Andhra Pradesh
Postal Circle, Hyderabad.

2. Superintendent of Post Offices, Kurncol
Postal Division, Kurnool.

3. Assistant Superintendent of Post Offices,
Adoni Postal Sub Division, adoni, .-
Kurnool District. )
Respondents.,

" Counsel for the applicant: Sri. K.S.R.Anjaneyulu.

Counsel for the respondents: sri V.vinod Kumar.

' CORAM:
Hon'ble Sri R.Rangarajan, Member (A)

Hon 'ble Sri B.S. Jai Parameshwar, Member (J)

JUDGMENT .

(per Hon'ble Sri R. Rangarajan,Member (4)

Heard Sri K.S.R. Anjaneyulu for the applicant and

Sri Vinodkumar. for the .respondents.

When the O.A., was taken up for admission, the

learned counsel for the applicant submitted qhat he is _ ) f
. ) £ R .

L ~ withdrawing the O.A. :

: Hence the 0.A., is dismissed as withdrawn. No
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Dictategy in open Court. - f}o .

T []
_




-2 -

03%1739/97

Copy toi=

14 Tha Chief, Past ﬁaster Genaral, Andhra Pradesh Postal Circle,
Hyderabad’

ﬂ% The Supgrlntsndent of Post UFP;ces, Kurnnol Postal Division,
Kurnool’

3%. The Assistant Supsrintendent pf Pgst folcaa, Adoni Postal

" Sub Division, Adoni, Kurnool Distd ,

43 One copy to Mrd “SﬁRzmnjanayulu, Rdvoceta,?CﬂT:, Hyd.

55 One copy to Mpi ViVinod Kumar, Add1{CGSC., CAT., Hyd.
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o One copy to D.R’(A) CATJ, Hyd3d )
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T.A.NO,” [ oW.R )

Disposed of with direction
Dis{_s?sed. . )

Dismisseq as withdrawn
Gl L --hdrawn

Dismisaeg for Default.
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